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PRASAR BHARATI
. I_(Brdadcasting Corporation of India)
‘ NOTIFICATION
New Dethi, the 20th February, 2013
No. A-10/32/2013-PPC.—In exercise of the powers conferred by Section 9 and sub-section (5) of Section 11 read
with clause (d) of sub-section (2) of section 33 of the Prasar Bharati (Broadcasting Corporation of India) Act, 1990 (25 of
1990), and in supersession of the Prasat Bharati (Broadcasting Corporation of Indid) Cameraman Grade-II Post Service
Regulations, 2002, except as respects things done or omitted to be done before such supersession, the Prasar Bharati
(Broadcasting Corporation of India), with the prior approval of the Central Government, hereby makes the following
regulations, namely:—
|. Short title and commencement.— (1)} These regulations may be called the Prasar Bharati (Broadcasting
Corporation of India) Cameraman Grade-11 Recruitment Regulations, 2013. :

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Number of posts, Pay Band and Grade Pay or Pay scale.—The number of the said post, its Pay Band and Grade
Pay or Pay Scale shall be as specified in columns 2 to 4 of the Schedule annexed to these regulations.
3. Method of recruitment, age limit, qualifications, etc.—The method of recruitment, age limit, qualifications and
other matters relating to the said post shall be as specified in columns 5 to 12 of the said Schedule.
4, Seniority.—The interse seniority of Cameraman Grade IT who are appointed under these regulations shall be
in accordance with the general instructions issued by the Department of Personnel and Training from time to time.
5. Disqualification.—No person, —
(a) who has entered into or contracted a marriage with a person having a spouse living; or
(b) who, having a spouse living, has entered into or contracted a marriage with any person,
Shall be eligible for appointment to the said post:
Provided that the Corporation may, if satisfied that such marriage is permissible under the personal law applicable

to such person and the other party to the marriage, and that there are grounds for so doing, exempt any person from the
operation of this regulation.

6. Age relaxation for casual assignees.—The casual assignees working in the Stations or Kendras of All India
Radio and Doordarshan performing the duties of Cameraman shall be eligible for relaxation of age for direct recruitment to
the extent of their services rendered as Cameraman on casual basis. :

Provided that a minimum of 120 days service in a calendar year shall be reckoned as one year service.

Explanation.—It is hereby clarified that for determining the extent of service rendered for the purpose of this
regulation, engagement of a total minimum period of one hundred and twenty days in one calendar year as Cameraman on
casual basis shall be taken as one year and their engagement for less than one hundred and twenty days in a calendar year
shall not qualify for such age relaxation.

7. Power to relax.—Where the Corporation is of the opinion that it is necessary or expedient so to do, it may, by
order, for reasons to be recorded in writing, and in consultation with the Prasar Bharati Recruitment Board, and with the
prior approval of Central Government, relax any of the provisions of these regulations with respect to any class or
category of persons.

8. Saving.—Nothing in these regulations shall affect reservations, relaxation of age limit and other concessions
required to be provided for persons belonging to the Scheduled Castes, the Scheduled Tribes, ex-servicemen and other
special categories of persons, in accordance with the orders issued by the Government from time to time in this regard.
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SCHEDULE
Name of Number Classification Pay Band Whether selection Age limit for direct recruits
post of posts and Grade post or non-
Pay or Pay selection post
Scale
(H @ 3 4 &) (6)
Cameraman *512 (2013) *Subject to Group‘B’,  PayBand-2, Seleclion post Not exceeding 30 years
Grade-Il  variation dependent on the (Rs.9300— (Relaxable for employees
workload. 34.800)and of Prasar Bharati up to five years
Note :The number of posts Grade Pay and for casual assignees
in each grade is total number Rs. 4600. as per rule 6),

of the posts sanctioned for
that grade and at any time
it shall not exceed the
aggregate number of posts
occupied by the Government
servants on deemed deputa-
tion to the Corporation and the

officers and employees of the -

Corporatlion.

Note : The Central date for
determining the age limit shall
be the closing date for receipt
of applications from candidates
in India (and not the closing
date prescribed for those in
Assam, Meghalaya, Arunachal
Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
[.addakh, Division of Jammu
and Kashmir State, Lahau! and
Spiti District and Pangi Sub-
Division of Chamba District
Pradesh,
Union Territory of Andaman

of Himachal

and Nicobar Islands or
Lakshadweep).

Educational and other qualifications required for

direct recruits

Whether age and educational
qualifications prescribed for
direct recruits will apply in the
case of promotees

Period of probation, if any

(7)

®

9

Essential : Degree from a recognized University

and Post Graduate Certificate or Diploma in

Cinematography from a recognized institute

or Degree in Cinematography trom a recognized

institute and one year experience in the field of

Cinematography/Applied Videography.

Desirable : Two years experience in motion

picture photography.

Not applicable

Two years
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Method of recruitment:

Whether by direct recruitment

or by promotion or by deputation/
absorption and percentage of the
vacancies to be filled by various
methods

If a Departmental Promotion Committee
exists, what is its composition

In case of recruitment by promotion
or deputation or absorption, grades
from which promotion or deputation or

absorption to be made

(10)

(11)

(12)

Twenty per ¢ent by Promotion;
Fighty per cent by Direct Recruitment
Note : The vacancies arising in a

particular year in each grade

(other than the direct recruitment
posts) be filled up by two categories
of employees in the feeder grades,
i.e. the Government servants on
deemed deputation to the Corporation
and the officers and employees of
the corporation, as may be notified
by the Corporation.

Promotion: Cameraman Grade-11I
with five years regular service in
the Grade.

Note : Where juniors who have

completed their qualifying/
eligibility service are being

considered for promotion,
their seniors would also be

considered provided they are
not short of the requisite
qualifying/eligibility service by
more than half of such qualifying/
eligibility service or two years,
whichever is less, and have

successfully completed proba-

tion period for promotion to the

next higher grade along with

their juniors who have already
completed such qualifying/
eligibility service.

Departmental Promotion Committee
(for considering promotion) :~—
1. Chairperson or Member of —Chairperson

Prasar Bharati Recruitment

Board :

2. Deputy Director General —Member
(Programme); Doordarshan

3. Deputy Director General —Member

(Administration), Doordarshan
Departmental Promotion Committee (for
considering confirmation

1. Deputy Director General —~Chairman
(Programme), Doordarshan:

2. Deputy Director General ~—Member
(Administration), Doordarshan:

3. Director (Programme), —Member

Doordarshan:

- b99GTEN3-

(Retd.) (Brig.) V.A. M. HUSSAIN, Member (Personnel)
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